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2) They shall come into force on the date of tipeiolication in the Official Gazette.

2. Inthe Post Office Recurring Deposit Rules, 1981, -
® in rule 1, sub-rule (1), for the words “Post Officthe words “National Savings” shall be substitijte
(i) in rule 2, after clause (a), the following clauskall be inserted, namely:-

“(aa) “Bank” means any branch of a public sectopiivate sector commercial bank authorised by the
Government to open an account under these rules;

(ab) “post office” means any post office in Indiaiy savings bank work and authorised to open an
account under these rules;” ;

(iii) in rule 6, after sub-rule (4), the following subeshall be inserted, namely:-
“(5) The account under these rules shall be opangdst office or bank.”
[F. No. 7/10/2014-NS]
PRASHANT GOYAL, Jt. Secy.

Note : The Principal rules were published vide G. S.6B6(E), dated the 17th December, 1981, and subsdgu
amended vide: - G.S.R. 301(E), dated the 1st ApEB2, G.S.R. 258(E), dated the 11th March, 198%.R& 62(E),
dated the 14th February, 1984, G.S.R. 95(E), ddted7th February, 1986, G.S.R. 194(E), dated thta E8bruary,
1986, G.S.R. 363(E), dated the 1st April, 1987,.B.89(E), dated the 16th January, 1988, G.S.R(B)58ated the
15th April, 1988, G.S. R. 708(E), dated the 214y,J1989, G.S.R. 16(E), dated the 9th January, 1€88.R. 190(E),
dated the 27th March, 1991, G.S.R. 579(E), datedl#ith September, 1991, G.S.R. 918(E), dated ttre Décember,
1992, G.S.R. 42(E), dated the 1st February, 1998,R5 587(E), dated the 2nd September, 1993, GZH]}, dated the
1st January, 1999, G.S.R. 748(E), dated the 4thehber, 1999, G.S.R. 44(E), dated the 15th Jan28G0, G.S.R.
152(E), dated the 1st March, 2001, G.S.R. 160(Edithe 1st March, 2002, G.S.R. 514(E), dated 8rd 2uly, 2002,
G.S.R. 662(E), dated the 23rd September, 2002RG1F5(E), dated the 1st March, 2003, G.S.R. 58&{&kgd the 25th
July, 2003, G.S.R. 838 (E), dated the 27th Decen#8¥4, G.S.R. 480(E), dated the 26th June, 2088a8.R. 740(E),
dated the 4th October, 2011 and G.S.R. 843(E)dd&ie 25th November, 2011, G.S.R. 320( E), dated28ith April,

2012, G.S.R. 398 ( E), dated the 25th June, 2018,RG 221 ( E), dated 13th March, 2014, G.S.R. @1 dated the
11th July, 2014, G.S.R. 355(E), dated the 29th Mg2016 and G.S.R. 943(E), dated the 30th Septeraba6.
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NOTIFICATION
New Delhi, the 18th January, 2017

G.S.R. 54(E)}-In exercise of the powers conferred by sectioroflthe Government Savings Certificates Act,
1959 (46 of 1959), the Central Government herebytemahe following rules further to amend the NagloBavings
Certificates (VI Issue) Rules, 1989, namely:-

1. 1 These rules may be called the National Saveytificates (VI Issue) Amendment Rules, 2016.
(2 They shall come into force on the date of tipeiblication in the Official Gazette.
2. Inthe National Savings Certificates (VIII Issua)l&s, 1989, -
0] in rule 2, after sub-rule (i), the following sublgshall be inserted, namely:-

“(ia) “Bank” means any branch of a public sectoporvate sector commercial bank authorised by the
Government to issue certificates;” ;

(ii) in rule 6, for the words “post office”, the wordppst office or bank,” shall be substituted.

[F. No. 7/10/2014-NS]
PRASHANT GOYAL, Jt. Secy.

Note : The principal rules were published vide G.S.86(), dated the 1st May, 1989, and subsequentgnded vide:
G.S.R. 508(E), dated the 23rd May, 1990, G.S.R(HR@ated the 8th March, 1998, G.S.R. 7(E), d#tedLst January,
1999, G.S.R. 491(E), dated the 6th July, 1999,R5.87(E), dated the 15th January, 2000, G.S.R.E)56ated the 1st
March, 2001, G.S.R. 572(E), dated the 2nd Auguddl?2 G.S.R. 163(E), dated the 1st March, 2002, R5.311(E),

dated the 17th October, 2002, G.S.R. 179(E), ddtedlst March, 2003, G.S.R. 590(E), dated the 2&tl, 2003,

G.S.R. 591(E), dated the 25th July, 2003, G.S.R(BR dated the 16th October, 2003, G.S.R. 283f&ded the 13th
May, 2005, G.S.R. 744(E), dated the 4th Octobet12dhd G.S.R. 842(E), dated the 25th November, ,2013.R. 318(
E), dated the 25th April, 2013, G.S.R. 397(E), datee 25th June, 2013, G.S.R. 226( E), dated thie Warch, 2014,

G.S.R. 494 (E), dated the 11th July, 2014, G.S5(B), dated the 29th March, 2016 and G.S.R. 944{&gd the 30th
September, 2016.

Uploaded by Dte. of Printing at Government of iBliress, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publicationslhb&10054.



